
REGISTERED No. D. (D.N.)72

The Gazette of India
EXTRAORDINARY

PART III—Section 4

PUBLISHED BY AUTHORITY

No. 7] NEW DELHI. FRIDAY, JUNE 17,1983/JYAISTHA 27, 1905

Separate Paging is given to this Part in order that it may be filed as a separate
compilation

(1)338 GI/83



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART H I — S B C . ^



3



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC._f



5

CENTRAL COUNCIL OF HOMOEOl* A1 HA

NOTIFICATION

New Delhi, tho 16th .lime. 198.1

No. 7-1/83-CCH.—In exjrase of the powers conferred by
dause- (h) of section 33 of I be Homoeopathy Central Council
Act, 1973 (59 of J973J, the Central Council of Homoeo-
pathy, with fhc previous sanction of the Central Government
hereby makes the following; regulations, namely: —

1. Short title and commencement.—(1) These regulation*;
may be called the Homoeopathy Central Council (Inspectors
and Visitors) Regulation, 1982.

(2) They shall come into Jurce with immediate effect.

2. Definitions.—In these regulations, unless the context
otherwise requires.—

(a) "Act' 'means, the Homoeopathy Central Council Act,
1973 (59 of 1973);

(b) "Executive Committee" means the Executive Com-
mittee constituted under sub-section (1) o[ section
9 of the Act;

(c) "Inspector'' means the medical inspector appointed
under sub-section (I) of section 17 of the Act;

(d) "President'1 means the President of (he Cenlial
Council elected, under sub-scclion (21 of section .>
of the Act;

teV'Regisirsrr'' 'nienii^ Hie RecuMiur ol' ihe CVnli.il
Council appointed muK-i1 el:tiisc Kt) of section I I of
the Act;

(f) "Visitor'1 means a visitor appoinled under sub-section
d ) of section 18 of Ihe Act.

3. Inspection of Homoeopathic medical colleges; lioKpituls
and institutions and examination held by a University, Board
or other medical institution.—(1) The Central Council shall
appoint not less than ihii'e inspector', to inspect medical
college, hospit.il or oTher institution where education in
Homoeopathy is given or to attend any examination in
Homoeopathy held by «ny University, Board or other medical
institution.

(2) li shall be the duty of the Registrar to ascertain perio-
dically from the University, Board or other medical institution
conducting examination in Homoeopathy, the date and place
of every such examination which may be inspected by the
Central Council.

4. Appointment of iuspectors,—(13 No person (.hall be
appointed as an inspector unless lie possesses the following
•qualification, namely:—

fa) (i) a recognised medical qualification in Homoeopathy
included in the Second Schedule to the Act as ob-
tained after at least four years' ins(iti£ional (raining
in a medical institution; or

(it) a recognised medical qualification in*Homoeopathy
included in the Third Schedule to ihe Act;

(b) (i) must have atleast 5 years' teaching experience in
a medical institution conducting 4 years' diploma
or degree course with 8 years-' professional standing:
or

(ii) 12 yean* professional standing; or

(iii) 10 years' professional standing with 3 years experi-
ence as an examiner in a 4 year diploma or deprec
course of Board or University.

Explanation:—

For ihe purpose of sub-clause {iii) oi clause (b) of this
sub-regulation ''3 years' experience as an examiner
in a 4 year diploma or degree course" means an
experience of minimum six examinations in all, eiihei
as a paper setter or theory examiner or practical and
oral examiner or 'both examiner in theory and prali-
cal or an an evaluator or as a moderatoi
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(2) Every inspector shall receive from the President
commission in writing under the seal of the Central Counc
and the commission shall specify the medical college, hosp
tal oc other institution where education in Homoeopathy
given and the examination in Homoeopathy conducted by th
University, Board "or other medical institution which is r--
quire'd to be inspected by him and he shall report to th
Executive Committee thereon.

(31 An inspector shall nor uccept hospitality from an
medical college or from examiners or from any official of th
University. Board or other medical institution conductin
examinations in Homoeopathy.

(4) An insptctor commissioned by the Central Council shal
be paid travelling allowance and other allowaucas as prescribe^
lor the member* of the Central Council tor attendinc it
meetings.

(5; No member of the Central Council shall be appointee
as an inspector.

5. Procedure of inspection:—Every inspector shall eompli
with the following requirements, namely:—

(,aj (o make himself acquainted with such ruevlous re
port1; on the facilities for teaching existing at the
medical college, hospital or other institution where
education in Homoeopathy is given and with the
qualifying examination or examinations in Homoeo
patnv conducted by the University, Board or medica*
institution for which he in appointed to inspect, ;w
the President may direct and with the remarks of the
body coiKluctinp tne examination, the collece autho-
rities and the observations of the Central Council
thereon;

(b> to attend personally every examination which he i,
required to inspect and to inspect, medical colleges,
hospitals and yther iribluurions ^heii education in
Homoeopathy is given in regard to nmttei1. like stiilV,
equipment, uccominod<ition, iminiup and other faci-
lities for instruction and training in Homoeopathy,
bul shall not interfere with the conduce thereof.

(i. Duties ii[ in^peciora:—^1) In furnishiag the report to the
Executive Committee under sub-regulation (2), it snail be the
duty of an mspector to give his opinion categorically about
rhe sufflciency or insufficiency of each examination and also
to record therein his specific opinion whether—

(a} the examinntion was pruitcly conducted:
(b) the questions for such examination were framed, having

regard to Ihe standards of the education imparted;
and

(c) the teaching facilities available in the medical college,
hospital or other instifytion in which education in
Homoeopathy is given are sufficient.

(2) The report referred to in sub-regulation fl) shall :

<&} set forth all necessary particulars as (o ihe question*
proposed in the written, oral and practical parts of
each examination inspected by the inspector the
cases and appliances provided for clinical and practi-
cal examinations, the arrangements made for invigi-
lution, the method and scales of marking, the
standard of knowledge shown by successful candi-
dates and generally all such details as may be re-
quired for adjudicating on (he scope find character
of the examination;

<b") include H brief record of the actual time spent by
the inspector in insprc(in.r each examination on each
day of his inspection:

(c) include information rulatin.k; to teaching facilities,
equipment^ accommodation arid staff existing at such
colieves. hospitals and institutions and other sections
attached to thenf;

td) indicate the extent to which the recommendations of
the Central Council in regard to examinations have
been carried out in the case of each examination
inspected by him and also the extent to which the
educational regulations of the Central Council have
been given effect to in the education of the students
in the particular nubject or subjects with the Ins-
pector is concerned In the institution; and
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(e) compare the proof copy of his report on receipt from
the Registrar with the original and correct, sign &
return, it to the Registrar for preservation in the re-
cords of the Central Council as the tuithentic copy of
the report,

7. Consideration of the report:—(I) Every report oi an
inspector shall be printed under tfie direction of the Presi-
dent and a copy of such, report shall be referred to Ihe
executive Committee for consideration and report to the
Central Council. A copy of the report shall be supplied to each
member of the Executive Committee.

(2) Reports of inspectors shall be confidential unless in any
particular case the Central1 Council shall otherwise direct.

{%) As soon as a report by an inspector has been printed
sufficient number of copies thereof marked 'confidential'
unless in any particular case the Central Council otherwise
directs, shall be forwarded to the concerned homoeopathic
medical college, hospital or .institution or to the concerned
University, Board or medical institution with the request
that it shall furnjsh lo the Central Council its remarks, if
any, within 30 days of the receipt of the report by it.

(4) Every report of on inspector with the remarks of the
homoeopathic medical college, hospital or institution inspected
or of the University, Board or olher medical institution which
conducted the examination shall be supplied to each member
of the Central Council and shall be considered by the Central
Council at a meeting together with the observations of the Exe-
cutive Committee thereon.

(5) A copy of every report of an inspector with the remarks
of the homoeopathic medical college, hospital or institution
inspected or of the University, Board oi other medical
institution which conducted the examination, as the case
may be and the observations of the Executive committee
thereon, shall, alter approval by the Central Council, be
forwarded to the Central Government.

%. Visit to inspect homoeopathic medical colleges, hospitals
ftiid institutions and examinations held by a University, Board
or other medical institution.—The Central Council shall
appoint such number of visitors as it may deem requisite to
inspect any medical colLyjg^ hospital or other institution where
education in Homoeopathy is given or to attend an examination
held by any University, Board or other medical institution
therefore.

9. Appointment of visitors.—(1) Subject to the provisions
of sub-section (2) of "section 18 of the Act, a visitor may be—

(a) a member of the Central Council; or

(b) a person who is or has been a teacher of any insti-
tution conferring diploma or degree in homoeopathy
of not less than 4 years' duration included in the
in the Second Schedule to the Act or the qualifi-
cations included in the Third Schedule to the Act, or

(c) a person who has acted as an examiner in a diploma
or degree course in Homoeopathy of not less than
4 years' duration included in the Second Schedule
to the Act or the qualifications included in the Third
Schedule to the Act, or

(<i) a person who possesses diploma or degree in Ho-
moeopathy after undergoing a cours© of study in
Homoeopathy «f not less than 4 years' duration and
included in the Second Schedule to the Act or
qualifications included in the Third Schedule to the
Act and having at least lO^ycars' professional
standing.

(2) No person who is appointed as an inspector under sub-
section (2).of section 17 of the Act for any inspection or

examination shall be appointed as a visitor for the sunw
inspection or examination.

(.3) A visitor who is a member oi the Central Council hhall
not receive any remuneration but shall be paid travelling and
other allowances as lor attending the meeting oi" the Ccatial
Council,

\4) A visitor who is not :L member of the Ccntrnl Council
shall be paid travelling and olher allowances us prescribed ior
ihc members of the Central Council for attending its meeting.

(.5) A visitor shall no: 'ake part in the inspection tit
any medical college, hospital or other institution wheie edu-
cation in Homoeopathy is given ,aiid where he is n teacher
and of any examination held by >my University, Board or
other medical institution where he jj an examiner.

{6) Every visitor shall receive irom the President a com-
mission in writing under the seal of the Central Council and
the commission shall specify the medical college, hospital
or other institution where education in Homoeopathy is
given and the examination held by any University, Board or
medical institution which he is required to visit.

10. Duties of visitors.—(1) In furnishing the report lo ihe
President it shall be the duty of a visitor to give his opinion
categorically about the sufficiency or insufficiency of each
examination inspected by him and also lo record therein
whether—

(a) the examination was properly conducted;
(b> the questions for such examination were framed hav-

ing regard to the standards of the education impart-
ed; and

fc) the teaching facilities available in the medical colleao,
hospital or other institution in which education in
homoeopathy is given are sufficient.

(2) The report referred to in sub-reguration (1) abovo
shall—

(a) set forth all necessary particulars as to the questions
proposed in the written, oral and practical parts of
each examination inspected by the visitor, the cases
and appliances provided foe clinical and piuctical
examination, the arrangements made for in1, /fil-
iation, the method and scales of marking, the
standard of knowledge shown by successful candidates
and generally all such details as may be required for
adjudicating on the scope and character of the
examination;

(b) include a brief record of the actual time spent by
the visitor in inspecting each examination on eacji
day of his inspection;

(c) include information relating to teaching faciliiir?,
equipments, accommodation and staff existing at
such colleges, hospitals and institutions and uthur
sections attached to them;

(d) indicate thej extent to which the recommendations
of the Central Council in regard to cxaminatloni •
have been carried out in the case Of each exami-
nation inspected by him and also to what extent the
educational regulations of the Central Council have
been given effect to in the education of tl|e students
in the particular subject or subjects with which the
visitor is concerned in the institution; and

(e) compare the proof copy of his report on receipt from
the Registrar with the original and correct, sign and
return it to the Registrar for preservation in the re-
cords of the Central Council as the authentic copy of
the report.

Dr. P. L. VERMA, Registrar.
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